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QUmTION OF PRIVILEGE 

Mr. S~ ... : I had ~n waiting tor 
Shri N. Sreekantan Nair to ,rri'le. 
but he is not here. 

I had told the House the other day 
that he had given notice of a breach 
or privUege acainlt a newspaper, aod 
... hen I did not give my consent be-
caUSe I thought that there was nO 
prima facie case. he got angry with 
me and used certain words which I 
brought to the notice or the House . 
Thl5 morning also, he used certain 
words that I do not want to mention 
at this stage; I shall bring that to Ihe 
notice of the House afterwards 

Shri Hart VlaImu Kamath tHoshan· 
gabad). When he comes? 

IIr. S_ker: But beeaus<' he ha. 
behaved in that manner, and because 
certain motives have been imputed to 
me I have decidM that I shall rcfe~ 
the' cue of privUege to the Committee 
of Privileges. Let them lind au: if I 
am wrong and then report to th" 
House. 

Shri S. II. Baaerjee (Kanpur). 1011 
ure setting a wrong precedent. Why 
should the committee decide on your 
conduct? 

Shri ....... (Chittoor): He i. not 
sending that . 

Mr. SJled:er: I am not .ending th.t. 
I &Ill .. ndial oAly the original motiou 
apinst the paper, to the commat"". 

Art 110m IIana (Gauhatil: You 
are sending that motion to the eom-
mittee tor ""hat'? 

IIIari IIa4e (KhaJ'lOne): If he It-
cuses • certaln penon, tben that mat-
ter III required to be sent to the Co1In-
mitt"" of Prlvilegetl' 

Hr. 8~er: I .hall cfuclose that 
subeequentJy, sInee I do not wal\t to 
prejud.e it at this .tap. Probably 
the Member WOUld support me tbat 
under thOR clrclllDRance. it ...... 
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desirable that I should bave lent it 
lind ascertalned the opinion of the 
committee, and that m.i&ht be placed 
before the Hou.e. 

Shrt Bem Barua: Since he has 
"'used you, or as you have laid, be 
bas used certain words, therefore, you 
are sending tbis to the Privileges 
Committee? 

-Mr. Speaker: 1 may be mistaken. 
But let that report come independent_ 
ly of that. 

Shrt KaPUr Sinn (Ludhiana): 
think you just want to know what 
the committee think of the matter 80 
&hat you Can then decide? 

Mr. Speaker: I merely laid that I 
lII.y be mistaken; so, independently, 
let the report of the committee come. 
Therefore, 1 am not telUng those 
words to the House now. 

Shrl Bar! Vlshna Kamath: Revert-
Ing to the previous Item, may I know 
why a security guard is called a gun-
man? 

Shrt Nanda: 1 think the hon. Mem-
ber is right 

U." bra. 

PAPERS LAID ON THE TABLE 

Mr. Speaker: Shrl C. Subramaniam. 

'lbe MlnI.r of 1'004. Arrtoultare, 
Community Development and Co-
operation (Sbrl C. sabramantam): Mr. 
Speaker, 1 rise to make 8 state-
ment .... 

Mr. Speak .. " Papers to be hid 

Sbrl K~par SIn,h (Ludhlana): He 
bas been worried the whole night. 
Let he", lUlburden himself. 

Sbri D. C. Sbarma (Gurdaspur): 
Wh~t extra pre('aution~ h::lve been 
kk"n fo" the safety of Shr; Mehr 
Chand KhaJUla? 

NOTJPlCATIONS t'ND!It KEIlAIA FOREST Acr 

Shri C. Sabramanlam: 1 beg to Ia7 
oft the Table a copy each of two 
Notl1lcations under section 77 of the 
Kerala Forest Act, 1961 read with 
clause (c) (Iv) of the Proclamation 
dated the 24th March, 1965, issued by 
the . Vice-President, diacharging the 
functions of the President, In relatioD 
to the State of Kerala. [P14ced i. 
Ubra'1l. See No. LT-6382/66). 

NO't'lYlCATIONS UNDER KERALA l.....A..ND 
AaSICNMENT ACT 

The Depaty MInIster Ia the MIDia-
Ir7 of Food, Arncaltare, Commanity 
Developmeat and Co-operatiOIl (S .... 
Shyam Dbar MIsra): I beg to lay on 
the Table a copy each of four Noti-
fications under section 7 of the Kerala 
Land Assignment Act, 1960, read with 
clause (c) (Iv) of the ProclamatiOll 
dated the 24th March, 1985, issued by 
the Vice-President, discharging tb~ 

functions of the President, in rela-
tion to the State of Kerala. [P!aced 
in Library. See No. LT-6383/66). 

Sllri Hart Vishna Kamath (Ho.h-
angabad): On a point of clari8cation 
regarding these two items. They re-
late to Kerala. That is why I am in-
terested, as Kerala has no legislature 
and we here aTe responsible for the 
government of Kerala. 

We had a sad experience two or 
three days ago when lOme old, moth-
eaten notiftcation was placed on the 
Table, two years old. Then he had 
to express regr<'t or give some sort 
of explanation, explaining il away. 

Today ·no dates are given of the 
notifications in regud to both Hems. 
We must know the dates, whether 
they are two years. three years or 
five years old. 

Mr. Speaker: Can he gh'(, the 
dates? 

Shrl c. Su~ram&lll:un: In th~ c:a!1f" 
of the firs:, the Kerala Gazette noti-
fleotion is dated 15th February 1968. 

bbrl Da,; VI!lbna Kamath: Three 
months old As SOon as the notiflca-




